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ORIGINAL APPLICATION NO.213 of 1990
- And :

'MISC, APPLICATION NO.632 of 1989

Date of Order:; 26-10-1989,

Mr. K.P.Damodaran.  ee Applicant

VSe

Union of India rep. by Secretary, to
Government, Ministry of Information

and Broadcasting and another " ee’ Respondents
For Applicant | ‘ " ee Mrs R. Narasimha Reddy,
' Advocate
For Respondent ..I Mr.NH.Bhaskar Rao,
Addl. CGSC
CORAM:

Hon®ble Shri D.Surya Rao, Member (Judl.)

Hon'ble Ms, Usha Savara, Member'(Admn;)‘

JUDGHENT OF THE BENCH DELIVERED BY HON'BLE SHRI D,SURYA RAO,
MEMBER {(JUDL.)

The applicant herein is an employee of the central
Information Service (Grade-IU)s, He is temporarily working
as Field Exhibition Officer, a Grade~III post of the Central

Information Service, It is his case that he was originally

appointed on 25-9-1978 as an Exhibition Assistant in the D.A.V.P.

He was promoted as Field Exhibition Officer on adhoc basis

on 31-1-1985. He is continuing as such till to-day. On 28-11-198

'a notification was issued whereby the post of Exhibition

Assistant and Field Exhibition Officer in BAVP were

merged into C.I.S., in Grade III & Grade-IV respectively,

It is contended that on 27-12-1988, the Government péssed an

order that the temporary/adhoc Field Exhibition Officérs would

continue only upto 31-3-1989 or till the regular incumbents take



(2)

charge. The applicant had filed 0,A.No.32 of 1989 before this
Tribunal hyxkke mxdex sdakes Qwkx questiéning the order

dated 27-12-1988, The ¥®ribunal by an ogder dated 9=1.1989
directed the Department gto consider the applicant's
représentation for regular absorption as fielf Exhibition Officer
and seniority. On 2-3-1989, an order was passed rejecting the-

: - applicant's representation (Annexure-IX to the present applicasé
e tion. It is the case of the applicant that there was considerae

ble delay in merging the posts in DRVP into CIS, consequently,
jthe Exhibition Assistants brought into CIS with effect from
..V |28~11~1986 reckoned seniority in the Grade-IV categoi‘y

'in c1s only from 28-11-1986 and the entire service rendered

prior thereto is béing ignored for the purpose of seniority.

As a consequence of his seniority being reckoﬁed'from

28-11~1986, the aprlicant is sought to be reverted from the

temporary/adﬁoc post of Field éxhibition Officer (Grade=III

_ post in CIS) to the post of'Exhibitibn Assistant, = He contends

that ignoring the entire period of service rendered in DAVP

in the Category of Exhibitioﬁ Assistant for the purpose of senio=
. , .

rity is illegal, ultravires and violative of prinéiples of

3 natural justice,

2. On behalf of the respondents a counter has been filed

°

stating that the applicant was holding the post of Exhibition

Assistant in DAVP in the pay scale of Rs,1400-2300. The
." . r——-“"—-—_-_—" A__,-—-—"“‘"T et

said post was encadred into the Central Information_Service

(Grade~IV) in the higher pay scale of Rs.1400-2600 with effect

“Efggxzs-é%=1986, "Since the applicant was occupying the post
in the lower scale of ag pay and atatus prior to 28-11-1986,
the services reﬁdered therein cannot be counted.fof.fixiﬁg
seniority in the higher post of Gradé-IV in CI8. It is,
therefore, continded that there are no merits in the claim
of the apﬁlicant for reckoning seniority.in Grade-IV from the

date of induction as Exhibition Asgistant Viz. 25=9-1978.
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3. The applicant has also fiied M.A.632/89 in‘this Oe
for amendment of the prayer whéreby he seeks a directéon to
quash or set aside the order No.119/89-CIS dated 16-§ -89
issued by the first Respondent. This is filed after filing of
the present Application i.e. O.A. 213/89. In the affidavit
filed in support of this M.A., the applicant stated that the
Goverpment; by order dated 16=-5~89, has fixed seniority of
Exhibition'Assistants inducted into Grade-IV of C.I.S andL
placed them below Sri. A.K.Nadeem (Serial No.72) in the
Seﬁiority list. published on 7-2-1986. He contended thét by
the said order dated 16-5-89, 32 persons working in DeA.V.Pe

have been inducted into C.I.S. and placed below Sri. A.K.Naddem

in Group-IV. He further smks stated that eight of the 32

.persons referred to in the Seniority List dated 16-5-89 were

inducted into C.I.S. on regular basis in Grade-III which
resulted in discribination and violation of Articles 14 and 16

of the Constitltion. He furthef stated that one of those

persons in the seniority list dated 16-5-89 namely Sri.M.M.Pillai

(Serial No0.20 of the list) had & filed 0.A.N0.39/89 and -

OueAsN0.415/89 challenging the order of reversion dated 27-12-88
. Rt
Ls—lss

-and final seniority list dated 16~5-89, He \jﬂﬁfhat the

Médras.Bench of the Tribunal, by its judgment dated 28-=6=89
set aside the orders dated 27-12-88 and 16=5=-89 and remitted
the case back to the Réspondent to consider the case of

Sri., Pillai on par with seven others who had been cénsidered
vy the D.P.Ce and inducted into Grade-III. For these reasons,

e atn s ~and e A A i 3 ~ —

the aopllcant seeks to have order NO. 119/89-CIS dated:16=- 5-89

flx;ng the seniority of the applicant in the eategory of
Grade-IV also set aside in addition to the main prayer for
setting ;side the order déted 27-12-1988 (No.A—42018/2/88-CiS)
hereby the applicant was allowed to continue in Grade-IIT

only upto 31-3-1989,

4, Heard the learned counsel for the applicant Sri.R.Nara-

simha Reddy and Sri. N.Bhaskara Rao, the learned Additional

Standing Counsel for the Central Government, on behalf of
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. the Respondents.

5. Sri. Bhaskara Rao seeks to oppose the Miscellaneous

Application 632/89 on the ground that the applicant

should flle a separate alelCathn for clalmlno this relief,

"It is, however, noticed that the Madras Bench of the Tribunal

has considered the validity_of both the orders namely the order
. now sought to be gquestioned in .0.A.213/89 viz, order dated
27-12-88 (No.A-42018/2/88-CIS) and the Seniority.List/order
[Eéted 16-5=-89 (Order No,119/89-CIS). The case of the applicant
before the Madras Bench viz, Sri. Pillai and the applicant

g before us, Sri. Damodaran, are identical. Sri.Pillai figures

at Serial No.20 in the order dated 16-5-89 whereas the applicant

herein figures at Serial No.22, Both Sri, Pillai and the appli-
cant herein are aggrieved by the fact that their services

in D.A.V.P. prior to their asbsorption in C.I.S. were not
reckoned for the purpose of seniority. It is the case of

both of them that other similarly placed persons namely Sl.Nos.
1 to 7 in the order dated 16 5-89 (N0.119/89-CIS who are

similarly placed like them, have been inducted into Grade-~III

I

5 on regular basis though as in the case of the applicant herein,
their services can be reckoned in'Grbup-IV only from thé date
of induction into CIS. It is contended by Sri. Narasimha Reddy
that the ground mentioned in the order dated 24-5-89 rejecting
‘the applicant's claim for higher seniority in Group-IV namely
that he cannot count senlority in DAVP since the post in the

- DAVP was lower in terms of payscale, etc. as compared to
Grade=-1V of CIS, would equally apply in the case of the Sl. )
Nose 1lto 7 in the list dated 16=-5-83, If theyv would be reckonedt

——

for their induction into Grade-ITI reqularly it follows that

there should be notbar to the applicant skm also being
dinducted into Grade~IIT. It is in this context that he seeks
to make out a plea of discrimination. The Madras Bench of the |
Tribunal has, on identical facts, directed that the matter be

remitted to the Respondents (Government) to consider the case

of the applicant ( Sri. pPillai )} on paf with 7 others whose
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cases have been considered by the D.P.C. held on 1

m——

| TS
accordingly set aside both the orders dated 27-12-88 and the
order dt, 16-5-89, Applying the Madras Bench's decision,

it follows that the applicant also should be given the same

relief and he should‘aiso be considered on par with Sri. Pillai

———

who figured in the list dated 16-5-89 alongwith him, In the ~
circumstances, the case is remittéd back to théhé;spondents'who
shall while disposing of the representation of Sri.Pillai,
consider thecase of the applicant herein also taking into
account the wvariors pleas madenby the applicant including his,
claim for seniority in Grade-IV of CIS, and his claim for

abscorption into Grade-III. as in the case of thke eémployees at

Serial Nos.I to 7 in the order dated 16=5=-89 (N0.119/89=CIS).

6e It is represented by Sri. Narasimha Reddy that the

applicant has been cbntinuing on adhoc basis as Field ¢

Exhibition’ Officer Grade-III during the pendéncy of this

'Application. The respondents are dirécted to continue him as

such till final orders are bassed in the matter in terms of the
difecfion of the Madras Behéh'of the Tribunal ‘and in this

case,

7. The 0.A.N0.213/89 and the M.A.N0.632/89 are allowed in -
terms of ﬁhe directionsrgiveﬁ above. In' the circumstances

there will be no order as to costs.

Sd/= X X X X

(Ms. Usha Savara)
84/« x x x Court Officer.
(D.Surya Rao)

//True Copy//
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. Ho.0=17011/4/80=CT8
: fovernient of India
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Ministry of Informotion and Lroatotstliy
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el Delhi, Deted 24=~5=-1080.
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M EBMNORANDUM

Sublject:~ Plxation of sen niority of Bwhibition #
Assigbants in Grade IV of central
Informesion fBervice, Group 'B'-

- B

Witb.f erence to hig xcﬂré eitotion dated 20-2-1987
on the uublebb noted above,. Sh. k 0, Domodaran, & Grade-lv
officer of Gentral Information Hervice, Group 03' ig hewreby
‘nforﬁed'{hat'his seniority in Greode iv of Cemtral infor—
mntiqﬂ gefv1oe ﬁés ince boeﬂ ;1xed witi eff Feet from the
date of 1deotloﬂ i grode IV of CI with effect from 28=M -86.
éiﬂoe the post of Bxhibition A531Suant, which SHri bémbdaran
We.s noléiﬂw subebantively, prior to the induction in ﬁr?de v
of CISg wes lower in termg of »ay seele ebo. 5. 88 compared
to Grade IV of CIS, it has ¥ot been found possible.to cout

hig service as Bxhibition Assistant in grade IV of CIL3,

trom the date of his sppéiniment To the post.

. P qd/— ¥ XXX AKX
(8.0, Kumar)
Tader Secretany to Govermment of India
Tele:357970.

// True Gony //
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No.A=41012/3/88~CIS
Government of India

pinistry of Information and Broadcastlng

A RS XN

New Delhi, Dated 16~5=1989,

f Aadesh No.119/89-CIS

Consequent upon their appointment in Grade IV of Central
Information Service Group 'B* under Rules 68 of CIS Rules, 1959
(as amended from time to- time) vide this Ministry's notification
NO.A-42012/2/78~CIS dated 28-11-1986 the following Exhibition Assis=
tants are assigned seniorlty in the said grade { in the seniority
list of 1986) and placed below Sh#i A.K.Nadeem (Sl. No.72 in Grade

% IV saniority list of 1986 issued vide file No.A—420 8/1#86-Ci%
- bt. Teh Febri386ff ' S
S.NO. . Name of Officer,

S/ Shri
1. ‘ 'A.T.Hotchandani - -
24 ' ' - S.N.Gupta
3. I . DJKiBar
4, : D.D.Barman ‘
5 . J.L.ABuja
6o o N.D.Dalwani
5 _ﬂ%;, L g.D.Mutnejé
° asbir Singh
9. ' Gautam Kumar
10, . ' L.Venkatramanappa
?'. 11, , - Data Ram
12, | ‘Ramesh Lal
" 13. | . Tek Chand
14. . S.CeBhambani
15. S.K.Ray'
- 16. Dayat Bhatnagar
17, : Sanjit Ganguly.
18, S.K.Chattopadhyéy
19, LeKe GOswami
204 ————————-M.M.Pillai
21. , Bhela Nath
22¢ ’ KeRePeDamodaran,
23, P.N.Khuranﬁé
24, C.N.S.Panicker
25. , Dinesh Kumar
26, . NeCeJayal
27 - , S.C.Hlamba
28, ‘ D.P.Patnaik
29, 'Krishan Bhagwan

30. J.D.Dodia



31, . JoK.Panchal
32e ' ! D.R.G?HVira

Sd/= xx x X X X
(S.D.Kumar)
Under Secretary to the gwwt. of India

.  // rue copy //
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GOVERNMENT OF INDIA
MINISTRY OF INFORMATION AND BROADCASTING

New Delhi, Dated: 8-4=89

NOTIFICATION

No,A=42012/3/73/CIS (vol,IV): in exetcise of the powers
conferred by sub-rule (2) 6f Rules 6. B of the Central

Information Service Rules 1959 as amended frpm time to

time the President is pleased to appoint the following

officers working at present in the posts mentioned

against each to officiate in the Grades of Central Information.

Service Group 'A' and Group ‘B! as mentioned in

the corresponding entry in column (4) of the
Table with effect from November 28, 1986 untill further

Ordersi=

S.No, Name
S/Shri .

l. S.C.Aggarwal

620 ‘ KopoDaﬂ'lodaran

72 D.R.Ganivri

- e am e = em e am Em e am E= =

Designation

Grade of the IIS/

CIS to which

appointed
'Inspector of Jr. Gracde of IIS
Exhibitions, DAVP, (Rs4.2200-4000)

New Delhi

Field Exhibition
Of ficer,
Hyderabad.

-

Grade IV¥ of CIS
~ (Rs. 1400~2600)

Exhibition Assistant
Bhopal -~ do -

- e e am my oy o e My me = Ay wmm em mm em == o oW

Sd/ -

| ( S.D.KUKMAR)
Under Secretary to the Govt.oflIndic

//True Copy//
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT

THURSDAY THE NINETEENTH DAY OF JANUARY
ONE THOUSAND NINE HUNDRED AND EIGHTY NINE

-+3 PRESENT ::

THE HON'BLE RR. B.N.,JAYA SIMHA : VICE CHAIRMAN

AND
THE HON'BLE MR, D,SURYA RAO : MEMBER {JUDL.}

ORIGINAL APPLICATION NO,32 of 1989.

Between?:
K.0. Damedaran - " ses Applicant

And

1. Union of India, rep, by its Secretary
to Government, Ministry of Information and
Broad Cesting Govt. of India, Shastri Shavan,
New Delhi -~ 110001.

2. Director D.A.V.P. Ministry of I & B, Government of India
3rd Floor PTI Building, parliment Streat, New Delhi-T.

«s+s Respondents,

Application under Section 19 of the Administrative
Tribunals Act, 1985 praying that in the circumstances stated -
therein the Tribunal will be pleassed to i) call for the
entire records relating to the impugned'orderwdt.27-12-1985
in file No.A=42018/2/88 CIS and quash the same as illegal,
arbitrary and violative of Article 14, 16 and 311 of the constiw
tution of India besides being ﬁ;olative of prénciples of
natural juétice. if) Recokoned andffix the seniorit§ of the
Applicant in Grade-IV of C.I.S. from 25-9-1978. iii) pass
suitable orders by making the applicant permanent in the post
of Field Exhibition Officer of interalia place him permanent
post in any Grade-III of C.I.S. iv) pass such other orders as
this an'ble Tribunal may Beem just and expedient in the cir-
cumstances of the case including the award of costs of this

application, in the insterest of justice and equity.

This application coming on for orders as to admission
upon parusing the application and upon hearing the arguments
of Mr. G.Dhanangai Adéocate for the applicant and of Mr. E.Madan~
Mohanrao, Addl.CGS€ on behalf of the respondents.
The Tribunal made the following orders:-

The applicant herein who is an Exhibition Assistant

in Grade IV inthe Céntral Information Service and worked on




- *\{

¥

adhoc basis in Gr.III since February, 1985, had made two

representations dated 20-2-1987 and 2-1-1989 for fixing his

seniority in Grade-IV w.e.f;'25-9-1978 and for regular

appointment as Gr.III we.e.f, 16u2-1985, the date he was
appointed on adhoc basis. |

2a ~ The applicant states that he has been making sefferal
representations for fixing his seniority from the date of assum=
in charge as Exhibition assistant ana also from the date of
assuming chafge as Field Exhibition Officer. No action has been
taken on these‘representations. However, by order dated 27-12-198
the applicant has been inférmed that his adhoc appointment is
being continued ﬁp£0'31-3-1989 or till Substitute appointment

is made, ehichever ié earlier. He contendsthat his seniority

is taken into éoﬁsideration, he is entitled to regular promotion
and the question of reverting him does not arise. He has,
therefore, filed this application seeking a direction to fix

his seniority in Grade-IV and not to revert him. from GradeIll,

3. We have herd@ the zsme learned counsel for the applicant

Shri. Dhananjaﬁa, and Shri, Madan Mohan for the respondents.

4. It is clear from the application that the
representation mad§ by the éyplicant have not been

disposed of. Consequent to the issue of Adesh No. 230/88-CIS
dated 27-12-1988, the applicant has made 'a representation

on 2-1-1989, whicb is still pending. Under Section 20 of

the Administrative Tribunals Act, 1985, normally 6 months time
has to elapse before an application can be admitted. 1In

this case, however, the applicant is sought te be reverted by
the Adesh referred abové, and therefore,‘he has filed this

application at this stage.



5. We have considered the submissions made., This
application can be--dispeosed-of with a direction td the
respondents to consider -the-repreesentations of the

applicant dated 20-2-1987 and 2-1-1989, and till the

disposal of those representations, not to revert the épplicant
in pursuance to the Adesh dated 27-12-1988, With the above
diréctions, the épplication‘iskdisposed oflparties to baar

their own costs.

© SA/= XXXXREXKXK
(G.VENKAT RAQ) .
DEPUTY REGISTRAR (J).

COURT OFFICER, °

//True_COPY//
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To
The Secretary,
' s JE — m " AP s L -
; _ ulilshfy of Informatlon
' end Broad Cesving.
Scetry Bhavon,
ey Delki~-1.

- - . : Through Proper Channel.

Respected Sir,

. ‘ Sub s~ Tixotion of due seniokity in CIS-
' : reguested.

: . Refi~ Hotification io.A=42012/3/73-C18
.jf ' (Yol iv) :D;;:tf'(,f“{‘j"’[ﬁ 1988.

ﬁdsﬁ pumbly , I wigh to dvew lkind attention to tb
HMinlatry of T & T Adesh Ho,A=-42012/%/7% 018 (vol.IV)
dated 8-4-1988 regording induction ol tne nosts of Ingpector
of Bxhibitions, Field Exuibition O#ficers and Exhibition

. Assigtonts of the Exhibition Divigion of DAVE into Grade

1T of IIs and Grade IX1 & Grade IV of CIS, regpectively.

Consequent upon thls Adesh, my services in-GIS have been

eccounted for w.e.t. 28%% Hov.1986.

j _ . In this connection, I am to gubmit the following for
your klnd consideration snd Immediate restoraltion of tﬁ

9 benefit of services rendered by me.

Te I beg to drew your kind attention I irat to thé fuet
tret the posterof Regional Exﬁ¢blt10ﬂ Officers now designed
ae inspector of Exnibitions and Field Bxhibition Oi¢lOO“S.
were,ormgldgllv in CI5 upo fhe formation of the servige:

in. 1960, o ) ‘ | .

.

) R o The STU in its report to the Hinistry clewrly indicated
the eReours dueties performed by the incumbetng vig-g~-vig
o © Lhe CO”Ieaﬂondlng 1n0unbeﬂ tg in obher medla waits. Tie

pecific recommendations of the SIU thot the persons

helding suck posts, saould kave specialised backgpouvnd

- of exh 1bltLoq displey and interior decoration etc., as

,*uired in the exnibition medmum apart from the norma l




-

-,

cotivities being performed by the inoumbents‘holdiﬁg
similar postsfiﬁ otker medie unite, were interpretied
othérwisg and;the”poats were excluded from tie (IS
Wee. T, 19éf‘after.making then pagetted. Thig ves done
arbitrarily and witiout aay reference to the incembents
holdihg these poste, Wals wag resenied by the oificers

“kolding such posts of IE0s and IEs.

The regentment ns saowd by the thel inewibents was

A
-

properly excmined and looked inte by the Miniegtry., After

proper extninatlon of the issue, it was duly considered

b-n
2

that the noatg should be :eindeoted in 0I5, But, on

speoit of the exigting ban on thne upgrad?tion and creation
of new poots 2t taot time the matter wos kent in sbeyence.
This unfortunately:was not et nll telen up subsequently

by the M nistry for the best reosons kuown to they d-esvite

several pursuations in the interim period.
4 . ¥Finally, deputation of our collesgues bod to meet the H

i

tiem MID ond other officers of the Minisiry. The idsue wrs

cenin-reonened in 1979 and the merits of fthe cise vere

' )

througily examiivied by the MHinietry. 49 I understond, even

.

tie various medis kends were asgked to submit their specifiec
comments on tae noture of jobs performed by ench catepory of

lacumbents to these posts.
- '

5. W% conglsut proyer

€]

from tae members of the rrieved

N ¥ -

iveved the minlgivy in

e

citoyouries from time to time crn

rjnts

Processing the chge. Uae UPBC cleared the ctse of iunclusion

‘ . examininge
in 1980, DRAR in 1981 cud Zinauee in 1983 after EXREIRE tae
financial implications. Finslly tie Cubinet clecred the inclusion
kamodget ,in 1984. The incumbents after acresiing by B30 etc.

thue giving taem 1o benefit of thre
h (5] [y

[n)

were inducted in MNovember, 198

‘gervice whickh lhey are remdered earlier. My mimble submission ig

vhat
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Ga) It has agrecd upon by 511 the concerned depertments

=

viz., The linigtry of I&B, UPST, DFIR & Finguce trat
my job required a pspeclal specielisation s compared to
tre Gobs wiader taken by the connterpart i olher media

ity apert from the woimol work unGertaken by thet.

in

1=

pis entitles me to the fret end my claim that the serivice

vendered by me is accounteble.

I}

(D) It ues an snonaly on the pert of the Goévermment tact

.}

the pey cefie glvento me eaviler wis not in counfirmity
Witk the service I was required to provide vig—a-vis my
counterpsrt in other medie unit. Hy submigsion is

tuerefore, that I.siould Bot be wude %o cacnicly wes duly

“noticed and later rectifiel clter prepelr security dnd

conglderetion by the highest mutlority. It is lmperstive

tups Swot my  ecrliercervice swould be cecowated Lol

(¢} Vied we weve robt in OIS, ouww experieuce nnl Deblae
of worlt entitled ms-to tike -gection Lor 3 Lut premovivn

T IS whereos, efter

o)

s deputation on tre wigher poste

inducbion we Rave doet all tke riphts for congiderttion

L

acaingt guch appolnbiteirid. s we pleced in disedvenicgeous

position, ¥his I on eireld, ic certeinly opolingt all the

worns oald ebuics of adminisiy: tiols

(¢)  Those Officers whio joined slony wits me but in

other mediz usite in €IS now enjoy oll the herefits of time-

bind promotlons =ud otier service verefite wherecsy; I who
has_perfonnéq iore oneous cnd difficult service, o deprived
of such. bezefils becouse owihg to some enomaly 1n thé
findiLgs of the Govermment wiich ﬁere lrter found oul ond

duly rectifica. I em inducted at a leter dote thren jolniung

my service on repular baslis.

»



(e) It may ]Jlec:;c besoen that T ‘tso,

enter the service after observing oll tre fOIﬁ

the duly corstituted selection board i;

1

time and after proving my cépabllities to hold t nost
- e ’ '

before thet bOw;Q. Lherefore, I an entitled %o t 8 service

"bepefits in respective of the foot ttat Ny 1os tc Tclxdlvulcﬁ

in €IS i.e., the fiein stream.

(£)  The recent jud'elehu of the CATs ag well &8 of'the

u

Qqueme ﬁou¢u venderea on tne 1ucla810ﬁm 1n Lhe medin gbreosm
and ﬁhe;resultant fizetion of senioriiies of the incumbents
d ;y 0“11 and guthority tofprovide me tie benefits of

gerviolTity ariging Trom my past service.
I therefore, ammbly pray to you Sir, toevimine

the above in the light of the Tacte eﬁune“”ued above and
to five me the henefits of my past service.

Ihciﬂ;lsq,'VOLl, o - o
Yourg feitinfully,
. ; S T VR - i S )
 Hydercbad, : (%JP.Demodaram) :
Field Exunibition Officer
Drter~ 2-1~1980, - DAVR, Hin of I&B )

Hyderabad,

// Frue Cony //





